- CENTRAL ADMINISTRATIVE TR IBUNAL
® | — BRANGALORE BENCH '

‘Second Floor,
Commercial Complex,
Indiranagar,
Bangalore-38,

Dated:) IFER1094

RPPLICATION NO(s) 918,931 TO 933 of 1993.

MPPLICANTS: | RESPORDENTS ; -
V.Mohan and Others. v/s. - Chief Per.Officer,S.Railways,& Others.
TO. ' '

1. Sri.S.Narshari, Advocate,No.34,Hospital Road,
Bangalore-560053, :
2. Divisional Personnel Officer,

Southern Railway,Bangalore City.

3. Sri.N.S.Prasad, Advocate,No.242,
Sth Main,Bandhinagar,Bangalore-9.

- SUBJECT:~ Forwarding of copies of the Orders passed by
S - the Central Administrative Tribunal,Bangalore,
o -XXX=

Please find enclosed herewith & copy of the
ORDER/STRY ORDER/INTERIM ORDER/, Passed by this Tribunal
in the above mentioned application(s) on_10-02-1994, .
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CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH

ORIGINAL APPLICATIONS NOS. 918, 931 TO 933 OF 1993

- THURSDAY THIS THE 10TH DAY OF FEBRUARY,1994.

Mr.Justice P.K.Shyamsundar, ... Vice-Chairman.

Mr.T.V.Ramanan,

V.lohan,

5/o R.Vittal Rao, Aged 37 years,
307-D, Railway Quarters,
ii.G.Colony, Bangalore-23.

. T.Vasu,

S/o Thyagaraju, Aged 33 years,
202, B. Railway Uuarters,
i1.G.Colony, Bangalore-23.

. J.Amalanathan, v

S/o R.Jayaram, Aged 32 years,
279-C, Railway Quarters,
ri.G.Colony,Bangalore-23.

G.A.Louis,

S/o A.Ganesh, 40 years,
367-A Railway Quarters,
1.G.Colony, Bangalore-23.

(By Advocate Shri S.iarahari)
V.

Chief Persomnel Officer,

dead Quarters Office,

Southern Railways, Personnel Branch,
rladras-3.

. Divisional Personnel Officer,

Southern Railway, Divisional
Office, Personnel Branch,
Bangalore City.

(By Standing Counsel Shri N.S.Prasad)

ORDER

vir.Justice P.K.Shyamsundar,Vice-Chairman:-

) Q\itself having heard botn sides.

We dispose off these applications at the admission stage

We dispose thei

. Membér(A)

.. Applicant in

A.N0.91&/93

. Applicant in

A.No.931/93.

. Applicant. in

A.No.932/93

. Applicant in

A.N0.933/93.

. Respondents,

off on the

;hort ground that since thé matter pertains to classification
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of a Railway servant fria 'Contiwous' to 'Issentially Inter-
mittent', with which cla{sificatita the applicants are seriously
aggrieved, we are afraid:tne mattcr will have to go the Regional
Labour Comnissioner in tﬁe first instance and any order by that

authority is also subj:ct to @ further appeal to Governaent

as enjoincu oy Rule 4 o the Rai way Servants (dours of Employ-

ment Kules,l90l. Bbotn' sides st bmit that a refegfence of thnils
Latter in the first ins.ance to .he Kegional Lavour Commissioner

is warrantco. In that 1 lew, we (irect tne Kailway adainistration

to make « reference o, this controversy inviting attention of
the regional Labour G amissioncr to the points raised in tids

I
application secking hi; interve ition to resolve the same satis-

factorily and if neccssary by heariny the applicants herein.

Witnh tais ooservatior these ¢ pplications stand disposed off.

NO CcOsis.
N

<o <~
- - V\l'éb——()ki;allt“ Ly .

"}

np/ o TR L

¢

4

' < (/ s X
I ‘()j(“ (S\,l\ o"‘“ <;2-&\:'}




